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Shri Srlchaad GoeI: 
Sbrl 1aclllUllltb Rao 1oabl: 

Will the Minister of Works, BollS-
iDe and Suppl;y be pleased to !!'tate: 

(a) whether it is a fact that there 
are five categories of Government em-
ployees in the matter of allotment of 
Government-built accommodation to 
its employees up-to the basic pay of 
Rs. 1300; 

(b) whether it is also a fact that 
in the seven sectors built and allotted 
in Ramakri'.;hna PUram so far, suffi-
cient accommodation has been pro-
vided for the employees entitled 
Types I and II but very little accom-
modation exists for its employees en-

~ ed to Types III, IV and V; and 

(c) if so, the reasons for not pro-
viding sufficient accommodation for 
Government employees entitled for 
TY'PE!''; III, IV and V accommodation? 

The Deputy Minister in the MInis-
try of Works, ,Housing :and iSupply 
(Shri Iqbal Singh): (.3.) Yes. 

(b) and (c). No. 1908 quarters of 
types III and IV and 138 of type V 
have been constructed, and 576 more 
quarters of types III and IV are under 
construction in Ramakrishna Puram. 

The over-all percentage of satis-
faction in respect of demand for 
quarters in Types I to V is as follows 
at present: 

Type I 52 

Type II 33 

Type III 32 
Type IV 110 

Type V 47 

More aotten tion has correctly been 
paid to the provision Of quarters for 
the lowest bracket of Government 
employees. The percentage of satis-
faction in respect of Types III-V com-
pares favourably with that for Type 
n. 

1urlsdiction of ('!OIMI1aioner for Sche-
dules ,Castes . and Scheduled Tribes. 

H3S. Shri P. R. Thakur: 
Shrl A. K. Kisku: 

Will the Minister of Social WeUare-
be pleased to state: 

(a) whether constitutional juris-
diction of the Commissioner for Sche-
duled Castes and Scheduled Tribes. 
covers both the Centre and the States 
in regard to his special reo.;ponsibili-
ties; 

(b) if so, the reasons for the per-
sistent refusal of the State Govern-
ment to furnish him the necessary in-
formation for the discharge of his res-
ponsibilities; and 

(c) whether Government propose 
to take any steps to rectify this posi-
tion? 

The Minister of State in the De-
partment of Social WeUare (Shrimatl 
Phulrenu Guba): (a) Yes. 

(b) No case of refusal has come to 
Government'!; notice. 

(c) Does not arise. 

HOUSing Problem 

5639. Shri D. C. Sharma: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether foreign miSSIons in 
India have been consulted in the mat-
ter of solving the housing problem in 
the country; 

(b) if so. the salient features of the 
data supplied in this connection; and 

(c) whether any comprehensive 
plan has been drawn up in the mat-
ter? 

The Deputy Minister In the Minis-
try of Works, HOllSing and Supply 
(Shrl I'qbal Singh): (a) No. 

(b) Does not ariBe. 

(c) A number of housing Gchemes, 
have already been tonnulated by 
this Ministry which are being imple-
mented by the Governments of the 
States and the Union Territories in 




